
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. NO.': 	•93 

T.A. No. 

DATE OF DECISION  

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ??' 

A 
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Jay.aI-iesh i(rishnldl Dve, 
Adu1t, 
Jiriapr. Strcet-13, 
afflc-. cr-363 621 

AdVOCc a : Ir.K.C.Eh-tt 

.Applicant 

vr S 

The Union of India , through1  
Th Director General, 
:.Di:remerit of 2 9sts, 
:Iiruistry of Commuriicatinn, 
Dek Bhavan, 
San ad Iarg, 
JL1 DLhI 

Tha Chief Post .;tGacLrLl, 
Guj aet Circe, 

I DAii-D 

The Post '4ster General, 
Faj ot Region, 

The 3uperintc;nderit of Post Offices, 
Jemnagar Division, 
J E•G- 

dvoca e 	1r.Akil Kureshi 

0 R A L 0 R D E R 

i../548/93 

Per : H ni' ble Shri .. 
Judiciu1 i:aber. 

Respondents 

Dete: 01/10/1993 

ME 

Mr.K.la.Bhatt ,learned advocate for 

the appicnt. Kr.Akil Kureshi waives nocic and appears 

for thel resoridants. 

nihiE  application is filed under 

sction 19 of the d.inistretive'_ribun1els Act by the 

epplicait,who is ahe son of ci 2ceesef Krishnalal Jcyshankr 

D:ve fr compassionate apointment. ehe ci ic a saf who 

was sering with th Postal D pera et xpired in harneec 
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at the age of 29 yeT rs iceving behind h:. his wifow, 

the present applict, the was 	2 yeirc.  thr.  The 
,- - 

mother o f this ap licent widow of d cease5. wes prageset 
L- birth 

at the ti end she gTvs / 	to iwsale child Shobhna 

after t he do rh of deceesod (ish::a161. it is Lha case 

o tb: piscr5t Liit ana f : ily r cbs 

consis cap of hiisslf ,his other and his sisssr arc in 

fire n ef of mint. inooco nd hefore, co,passionate 

appoms mast is sought by the ap1ictilt. It is mentioned 

in cm eapi c. :ion tfirt th.sosher of 	c e;plicost 

receivd Rs.2450/- asDCPG cr1f fniiiy pssiO5 is 3-120/-pm. 

at tho time, which Is now .3J/_p . pha impusned order 

is 	roucod by she cppl Lc.-at t snm:ur. A-il, dated 

992 by which the opplicaios for co passionate 

appoiri jtent by tee eppi CC wit w s L' j OCtE by respond mats 

on ths ground 	that 	his 	. so cesriot ho considered as a 

rc  so 	coipsslOnC 	i 	mi eit s rxon  

of r th 	rcpondent no.1. 	has in this order not 

consir eras the factors likT. size of the fmily of the 

fec sa sof, chair monthly is ome mis their living cond i7. 	 tiors. 

tb.imeumnef orde-r Ansmaure- A-il, therc.1 ore suffer c 

from tais vice of non- asplCC1tmOa of m±nd 	o these 

fectors. thus, we uruif Like cc fis ose of this a :1ic: Lion 

finlLy tody by giving suitable disactions as under. 

3. the 	pulie iat easy either give 

suppli entery represcatetion 	osais his cor.passiorie Le 

aoto4tmeiit by 	lying detils as: to how the 	L1rjl 	is 

after the deeth of his fattier till he 	:ttainad 

the sge of majority ens what IS th arasent income of 

the m ily TSd size of fa ily or he say 	roduce such 
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evidence to justify the corpassionate appointment 

before th respondent no.1. The respondrnt no.1, on 

receiving the representation,if filed to consider the 

points wh cIi cee have mentioned above and if the epp1tcrit 

is found ligible for the COmpasSionate appointment 

according to his qualifications, he may be given an 

appoinene t. The applicant if he desira to give any 

additiona representatio:i,he nay do so within two weeks 

from toda and also to produce evidence before the res-

pondent n.1. to justify his reuest for compassionate 

appointrrLe t. The respond: nt no.1. to dispose of such 

representation received, within 3 months by passing 

speaking o der and. to intimate the result ef the saae 

to the app icant. If the applicant feels aggrimv by 

the order f the respondent no.1. , he would be at liberty 

to aparoac before this ribuna1 according to the rules. 

The .pp1icioe is disposed of accordingly. 

( 	 ) 
Member (j) 


